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sums from and out of the Consolidated
Fund of the State of Gujarat for the
services of the financial yesr 1974-75."

The motlon was adopted

SHRI PRANAB KUMAR MUKHER-
JEE: I introducei the Bill as corrected.

I beg to movei:

“That the Bill, as corrected to autho-
rise payment and appropriation of certain
further sums from and out of the Con-
solidated Fund of the State of Gujarat
for the services of the financial year
1974-75, be tuken into consideration.”

MR. DEPUTY-SPEAKER : The question
is:

“That the Bill, as coirectcd to autho-
rise payment and appropriation of certain
further sums fiom and out of the Con-

solidated Fund of the State of Gujarat

for the services of the financial year

1974-75, be taken into consideration.”

The motion was adopted

MR DEPUTY SPEAKER:

We take up clause by clause considera-
tion.

The question 1 :

“That clause 2 as conected, clause 3
the Schedule as corrected, clause 1. the
Enacting Foimula, und the Title stand
part of the Bill.”

The motion was adopted

Clause 2 as corrected, clause 3, the
Schedule as coriected, clause 1, the
Enucting Formula, the Title were added
to the Bill,

SHRI PRANAB KUMAR MUKHERJEE :
I beg to move:

“That the Bill, as corrected, be passed.”
) MR DEPUTY-SPEAKER : The question
is:
“That the Bill, as corrected. be
passed”.

The motion was adopted

fIntroduced/moved with the recommenda-
tion of the president.

21, 1975 Constitution 318
(Amat.) Bill

SHRI SEZHIYAN (Kumbakotiam) :1
want to put on record my appreciation
for the attitude shown by the Minister.
He did not stand on formality of pushing
thiough the Bill. He agreed to our sug-
gestion and made the correction. This
has been helpful not only to us but also
to the growth of Parliamentary democracy
in the country.

SHRI P. G. MAVALANKAR (Ahcinda-
bad) : We want to convey olir apprecia-
tion to the Deputy Speaker for the manner
in which he held the points of view of
Shri ki1a Sczhiyan.

SHRI PIIOO MODY : The Speaker s
eapected to do that.

MR  DEPUTY-SPEAKRER : I would
also like to join and say that this s a
happy day to me especially because I
think the House to-lay has discovered it-
self [ hope that the administration also
will tahe note of this. It has been a happy
thing that theie has been a spint of give
and tuhe -teciprocty—and nobody hus
tiied to stand on prestige but all that we
have wied to do is to do the duty of this
House with all respomsibility and to assert
the supiemacy of this House and ualso to
give notice to establish that nobody n this
democracy of ours should tuke this House
or us tor granted.

MR. DEPUTY-SPEAKER * We ~ball now
take up Privatc Members' Bills. Dr. 1ax-
minmayan Pandeys s not here So. his
Bill connot be introduced.

16.34 hrs.

CONSTITUTION (AMFNDMENT) BIIL
(Amendment of mticles 101, 102, etc.) by
Shri Priya Ranjan Das Munsi.

MR. DEPUTY-SPEAKER : The House
will now resume further consideration of
the following motion moved by Shri Priya
Ranjan Das Munsi on the 7th  March,
1975-:—

“That the Bill further to umend the
Constitution of India, be taken into
consideration,”

Shri Priva Ranjan Das Munsi was on
his legs on the last occasion. He has
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written' that he is not well and 3o he onc has got to have some provision. I
oot continue with the spesch. If be don't say that they should earn living by

SHR1 M. C. DAGA (Pali) : Am I to
take it that Half-an-Hour discussion will
be at six O'Clock ?

MR. DEPUTY-SPEAKER : As far as
{ am concerned we have 10 go through
the entirc bnsiness of the day unless the
House decides other-wise,

SHRI K. GOPAL (Karur) : Mr. Deputy
Speaker, 1 welcomc the spirit of the Bill
though not the entire thing, part (ii) of
Clausc 3.

My friend Mr. Das Munsi descrves the
gppreciation of all of us for bringing for-
ward this meuasure but what I wonder s
whether with regard to Clause 3(i), this is
possible ui all, because in our democratic
country those who enter politics, those who
enter the Assembly or any office like
Municipalitics or Panchayats, have got to
fall back upon something for their liveli-
hood. My friend says, Doctors, Lawyers
and Teachers should not be allowed to con-
tinue with that profession. But he does
not say that a man owning large property
or doing any business should alsp be pro-
hibited to carry on such activities. The
profession of lawyer and doctor is such
that once there is a break, they can’t catch
up with their work and therefore this is
a continuous process. If he is elected to
this office, say for S years, after that term
is over, what is he going to do 7 Because,
Sir. conditions in our country are such that
those who are clected to Assemblies or
Parliament are not assured of their future
livelihood, however honest a man may be,
unless he is something like an agriculturist
or a small industrialist and so on. Once
the term is over in our country there is
no provision to look after ex-Members
and in this regard what wc find is that
even a country like Malaysia has got a
system of gratuity and provision for this
but in our country this is not there. So

dubious means, Not at all. I say, a
lawyer should be enabled to continue with

. his practice, so also a doctor.

In Clause (i) be says as follows :

‘If a member of cither House of Par-
liament, after his election to that House
joins a political party or group other
wan the one on whose ticket he was
elected to that House or if he was an
independent member at the time of
election to that House and joins any
political party or group, he shall be
disqualified for being a member of that
House from the date of his joining the
latter political party or group.'

16.37 hrs.

SHRI NawaL KISHORE SINHA : in the Chair.

[ am in agreement with this. This ques-
tion is being looked into by a Parlia-
mentary Committee and I hope that some-
thing would be done in this regard. Not
only disqualification alone, but once he
crosses the floor, he should be disqualified
for ever. He should not be allowed to
contest any election to any public office.
Then in the next clause he says :

‘if a Member of either House of Par-
liament after his nomination or election
1o any Committee constituted by either
House of Parliament does not attend
any meeting of that Committes conti-
nuously for a period of one year, he
shall be disqualified for being a member
of that Housc after the expiry of the
said period of one year.'

I do not know why he specifies one year
only. There are some committees which
do not meet for more than one year. 1
am a Member of one committee, Dock
Passenger Welfare Committee. For one
year I have not attended any Committees
meeting. There are some Committees
which do not meet for two to three years.
I am a member of the Committee known
as ‘Deck Passengers’ Welfare Committes’.
For the last three years this Committee

PR
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met only once So, it should not be that
not attending the Committee for one year
will entail a disqualification of a member
it should be only if a member does not
attend for two to three days consecuti-
vely that a disqualfication can be made
Of course, interpretation can be made that
1 have not attended the meeting of that
Commuttee for no fault of mine  The
committee itself has not met  Why
should I be disquahified ?

So with these few words, T support this
BiNl

SHRI & P BHATTACHARYYA
(Uluberta)  Sir, | oppose this Bill lhere
e many things that aiv yot to be done
Ths Bill 1 something which gocs against
the spuit of the Puliamentary system be
cause ths s for mpoitant persons lhe
professors lawyers, doctois e who ae
populai and who get themwhis clected
and whom the people accept  The purpose
of the Bill 1» that wheneiwer a person Iy
elected to Parltament, he must get out of
lus piofession That 15 something impract:
cable 1t s unust also If the Pa lnmentary
system has to function in this ountry
what 15 1mporiant 16 to mahe 1t function 1n
an cficient manner The importince of
Parhamentary system 15 going down and
down What do we find throughout the
country ' There 15 dispa ity of income
We have failed to gne our people the
fundamental nghts to woil to live el
We have to rtun this system m a demo
cratic line We are not runming our demo
cracy 1 the intc ests of the peuple and
not when according to the Constitution
That 15 becamse the poverty level goes on
increasing  unemployment 18 InCreasing,
price Tise 1v gomng up and up tavation 18
also going up kverything acts against
the interests of the people We must real
1se that we are not workung in the interests
of democracy The purpose of the Con
situation 15 not better served From that
angle 1f any change 1c called for 1in owr
Constitution that would be welcome to
us Tt ts not the case at 1l that because
Parliament Members are professionals hike
doctors, professors, cngineers and lawyers
and that 1 why the Parliament is not able
to function We should try to think 4 new
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We have got to face the basic ms
In Parliamentary dmcussions mm
bring up the problems of growing poverty
s0 as to solve them For exemple we are
not able to solve the problem of growing
unemployment How to bring about the
changes 1n this ~egard 1 the question to
be conudered For example, we sre not
able to bring down the price nse Only big
landowners, profiterss or blachmarheteus
are the beneficiaizes That may be because
the 1uling party gets a lot of money from
them 1t 1s an wrony of fate that when the
people suffe. teimbly we are 1emnaimng
silent over that If Parltament has got
something to do with thes, it must really
try to solve the problems faced by the
people  Whatever new amcundments are
proposed, this constitutional amendment
bill 1s not going to make our Pail; iment
function better

‘hl:\'lntl:uthese few wods [ tutally oppose

! qw wx ym (orR)  awrefr oft
a7 g agn W b fr g o e e
W™ ¥ fad afaure 7 qwnes Yo o o
ot ay faw T wv ur mmy 4 afew &
ot a% 7w @ AT fr o aw sw fry
tmwﬁ%mw?’n;&w*r
WTY BT GAT &Y ANK e fe a v am
¢ fr et ifd o ofaamaz o«
AT T AN | WY FwiT AR WiEw 4T
FETr W7 dm T o+ AR § oAy
tReE § T W ¥ fror o fr o¥w &
oW qifeTdr ¥ w7 wTed wnfE s e
w7 vt § |t Aw & e oaw #
g T F- ¥ o7 fagr oy fr o Wy
¥ giferamie w1 W@ wE T we ® ofgwe
BTEa-¥9 %7 Wt afrers fres

Reae W 9 g, seeT @ it
wav ug 3 ww wvm &, W qfaie &
ot &% e WA 1 gE g O W AN
¥, wz oz § wver vt A £ AR
q T §, M AT WY WA v b,
forer ot W Wt ¥ W & ay arfamie
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¥ wme W gver e st | wrw 2feE-
™ W% §WT & W 500 R\ Forw
uTy oY Far § fre-fow v qox ¥ froew
" drayr w1 v SE o Wi ower B
Tt rw T agr & O o §
Mt Ay 7N &, afrr Afr odee w7
E oY st & A v B o
e &t reifor ar e ? owig few Ao
¥ e 7 7R fr % gemr ww oW # W
7 woar # 1 oE At T ¥ froWy A
qiferarde ® A F Gk & A wveren TR
¢ ot win wESw 7 94 —mfrare w7
| TN AT TRATY ¥ g ——F W
s feemt w1 & 3T TT W AT
AT & &t o a7 Wy afwaT wm
T gt ¥ o oo e @ @
YT woT wTH ¥y § | K AT 9T AT wpAT
wrrar § fr aw weear 1 owm oW ey
A % vz ¥ W viegwe ¥ T o
Wt #Ta ®F AT wIX TT Fr TAT AT AT
a¥x ¥ W T wox frfar stg ¢ afr 3
7 oayT ¥

o faw T g1 TiveTaTeT FET # St
vaage W * mar R qrft T ¥ fAg o
wid T WAl @1 &F §7 97 Ty § =f
7 w1 fore Y wegreqwer wrr ¢ A aen
qETY W7 g ¥ 1 wAT TR ¥ o weArfAga
-3y T voworme T & WY AgA A¥
voitfage & av wr foaear Wt FEtaww
EPT 3 AZ  J% uwEAr WY BT R 0 T
qorew wew ¢ o fafmaw § oem @
ATRE & I T ATFIAVA T ALATW EIAT
g1 Qe WTEE & W OTYR &R & UeANE
P ower ssEe wER e &7 gfie ¥ am
Araqw QAT | U A R A G AT A
Tt 9T W9RT YT wwT vwy & o swvafr o
# war wgw g -v5 ofwarie &
ey e Wi pifad g o
T & W g F Wd & 9% Wradr gv

PHALGUNA 30, 1896 (S4KA)

(Amdt) Bill 334

st am wtw v w1 oww AR aEE
§ 1w o e § A
FHar | wgr veifrater ff qw S b
Lo o

& it o o g7 avr A g g R
gw Ay ¥ wfr ey aF afew o G
w1 T A qgA IT ) AT afpd o 7
v armi frr Ty T Ao g wR A
arY &y ar ag & fr wrf 47 sl s
A Ty 47w ¢ -frateer da @ o
wer Frr & wERrAr AT ¥ e ¢ fr
¥ A AT ¢ oo A AT aredy W
¥ gz qr mifrar ¥ AR, WO
o7 JqTH TA@ ¥ A v gEl 1 9 oAr
wer Frvmar or WAy 0 g AETAYR Y #
Y FTEAAAT ¥ YT 1 WA AT A WA
faar W W wer ww A gl AP A
amar AT X T FHA

v fa7 § T9-477 7 a7y @ A
FA-TXT FT FIAT T N G@ 07 fawrnda
2 T & g vare v 48 ¢ fagem
7R A A oY T oFw zeae A0 W
# 1 e mTT AT A7 ag o dwm & fr
my qEf T wAAT & AA e Fe § e
W& R SO 0% woT-aW faereT
§ ot fer 3 % wfr s a7 Ef AwEE
a1 A & orr v feafr & 3 owT i
AT TN qET W 9T EAT & O &0 AWw
¥ AF v fr IW w1 T, R AT o
e ¢ 7 owrr owE TR e fegw @
aE fAwrdr o1 IW T oreAr #W aAeRe
qrr ot Awer & 0 ar WA sifad &% wy
fomd o ¥ qrEf & @ & T T ¥
ot W qet o gt fear qEQ e A
faer o Wk frnfy wd wwAE A

W

o~y
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# oy § & X qowEw A WET AT AN
Pk W gw R @ oifgd

sfamr ¥ oF gy & g gar AWt W
R T uR| AfET W owror & ser
wga Sfware § 13 § 1 9wk & g
g § svarw 9w W o o wdy /W
W w9 WIg ¥ wn W gdar e §,
YAT WYY WY T s sy gor ot o
R e s za &8 Y
T B Wy ® oY e waeT 1 fagm
¥ I wt A S X o amw fenm 6
A1 war wrg Wi ot W & fe oR
®rr W it gwagd &7 EWT ¥ w7 TR
oifegriz @ o ¥ T W 7 RS A
g § fs fegm & wnare o7 fedy e
W ST W W TEwTe A€ wr oA
wifgd 1+ 0 @ fegr § fe T W -
faenr & o 1 ww s & 2w g e W
frara &1 qrew T fwar o wgr & oA A
fd sy 9 @ frara e & s & oy aef
w o ¥ | wwied i el faw @
frar v w1 HIHar ?

Rl am wd AR R ¥ faw @ g
¥ fr o orf ang frar w90 ® T
wir M wom b A1 g w feqearsfrerd
w7 feat oy 1 ww v Hifed Ow AEew wE
wafeqt w1 waew &, afge & o ag oW
w2x wff wT g, a1 &0 S fwe f
qE A1y, & W W 39 6 Fenwarsiierd
*T & 1 ¥ ww F faw W Ay arag
wEEq A YW AW 9T % ¥ A% dr o
A wgar ag ¥ 6 wfoeer & e T
wr ag wier Y & B o vy wrdy fee
ot ey & os, QAT w4 bR
& v fawr w1 fedw v o g 1 fedwrey
% Wk § o wRE 7 fewre ot ww
ar ¢ s ag afefr 39 ok & folw &
v & 1 fore oW fawr & § §U o fow @
Iy mft B, T & wvn g
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o ff g ov aror wx vk & f
W amwe & oy werar § ot w7 e ww
wnge weare aer frered €, o W e
WA & W & Suk Al s omn g
fe o swer oy dfwew § 1 Wi weTATG
o Ao Wit Oy wwr ® gy erad § o
WY v & fret ¥ s uw &w %y fegr
ar dar Y 7 & O o aF AT X7 waAT |
wx f& agy & swer AF § W qINT wwT
vy g awdt A ¥ wor ¥, safear &
IAET  AYT Wl G AT & O s
w1 ofee & fe wen & wn & w0 ST
& A wr ag woew gw fe Qar sTem W@
JEAN Ty wvAr §, FRTEY F dve e
& 30 g9y w1 wwew A A awar arfgd ?
#f1 g & qg gro faegEd aww 3 WK 3w
9 gua i vt ofed | warefa off, a7
oY Zar wrar ¥ Sk AW s wdved Y
a0 v §, ™ § marg 9 o W oAw
wrar &, AfeT waa & Ty frww wrar 4
T AT § 3 %7 qw & fad smwdiegwma
& 7 ol Avsaw e o ay est g,
AT W & wrary wriy fr gAdew T ®
W X A { AvA) eran oA v fror
¥frr Ao W farAr 7 dw R R
iR aw @

wfad 7l fafeer oror ¢ fe o fam
¥ a7 o srar wfves § fe w9 ar wne
&re ¥ ww wrar § WTC w1 AT ool ) Wt
ox sfier § oY ¥ A § ¥fws o7 v
wH wF ¥ wafed @, vt S oty ot
wrx wgw § fn o o7 sHogew agw I
arfer gt &

W faa & wyar afqwa & e o
% @ woaw g & foom & ow
vare sr wie few fear fe oaw s
feavarshiort aw@ wd 1 A¥few oy Y
wargt  fe wan e i, #8 W w6
Noroko a Ty dmy § & oy wes
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fir wy oemy & Wl W A WEwr & 7
i e A wpdz W §, o e
Wt § Afewr @ Y f ot ¥ AT
ﬂl{l“b“ﬁ!m“mmm
Fr@ dw Uy aw w8 fr fam W
wragwn wra § 7 wafed 318 0w F o
wear wer Afoww @ ad ww ¥ oo fas
AT Ty BTG ¥ AR ATOA W OFM W
faer ¥ A ®T0 R | gw A1 AET
¥ fx ax ax oifaam, owet aww 7
oHHT W | KT ST wrAdra s o a1
femr wflare wr fegr wig & qre wgrAw
Wio QI¥ML Nle WAT W XA anw sufex
v fenwariier g1 wmaq ) we a7 faw
S Pt oWar A WA M 4 oW
a0 )

wima a0 wyAr ¢ fie semar g
aqar fasr amw 7 &

*SHRI ] MEHTA GOWDER (M-
girs) Mr Charrman, 5, 1 1se to say
a few words on the Constnution / \ymu -
ment) Bl ot Shr  Puya Ramjan Das
Munstu 4 member of the 1ulinz Congiess
Pasty 1 think he 15 also the lader or the
Youth Congress [ am surptise i that he
should have brought forwurd a Hill of
thus nature before the House

The three features of thn Bl are 1)
the p ofessionals hhke Iawrver  Teahers
Docton  Engineers etc should not seek
the membeiship of this Housc (1) the
defectorn.  meaning thosk Aembers who
defect from one Party to the other after
having been elected to the House on the
ydeology of a particular "a tv should be
disqualified for the membeishup of this
House () those who do rot take cmane
interest 1 therr  parhimentars  work
should ke also disquahified

1 would like to remund Shrt Munsht of
the saying that sitting wn the Glass House
one should not throw stones at the others

pa—

*The onglntl._lpe;nch was delivered n
Tamul
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outsade, J luis theory of composiuon
this House 15 accepted, then there wall
only 92 poliical and social workers
would be the MPs on the mde of
ruling Congress Party The ruling Con
Party will lose its majonty, 1t will be
of powe. soon

3?%3&

g

Sn, ths House comr of 520 Mem-
bers T have with me dctails of 497 Mem-
bers I would bhke to mve to the House
the information about the composition of
these 497 Members There aic 93 lawyers,
92 political and social workets 36 Tea
chers and Iectrers 176 Cultnators and
Landholders 39 Traders and Tndustrialiste,
30 Journalists and Wniens 12 from Ciwil
and Muiitary Scrvice 11 Medicol pracut-
toners 5 [ngieers 2 Religiow  Mission-
anes and a few former Mahargjas If all
the professionals cannot become the Mem-
bers of this House, as 15 being suggested by
Shri Munsh, then theze will he only 92
pohtical and social workers as Members
of this House 1 would hike to hnow
whether 1t 1, possible and feasible that n
2 demociacy there should be no repiesent
ation to any other section of our society
except pohtical and social workes ?

17 hrs

Here | would hike to -efer to the re-
piesentalion being miven to I ool Rodies 1n
the State Legnlatihne Assembites Sumilarly,
there are teachers’ constituencies also i the
Stues The Founding Fathers of o r ( on-
stitution thought it wise to give represent-
wion m the democratic dly elected legis
lative bodies to all sections of the cociety
Itke Local Bodies Feachers et Is 1t con-
cenvable th.t they should be demed 1e-
presentation in this House or m the Leg-
slative Assemblies * Shri Munsh: has not
done any service to demociacy an this
coumry by bringing foiward ths Bull

I agree with his contention that the de
fectors should be debarrsd from sceking
membership of this House But, [ would
ke to Lnow why the Government have
not brought forward the Anti-Defection
Bill which 1s being talked for years now I
demand that the Member who has been
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elected on the plank of the political phil-
osophy of a particular party defects to
some other political party should be imm-
ediately disqualified. They should not be
_ permitted to continue as Members. But
the ruling Congress Party, to which the
mover of this Bill belongs, has not shown
the courage of conviction in bringing be-
fore this House the Anti-Defection Bill.

In conclusion, 1 would like to know what
Shri Munshi has to say about those who
change their foith in the political progra-
mmes and ideclogies of the Party 1o which
they belong. Should they be allowed to
continue as Members of this House belong-
ing to that political party or should they
also go out ? For example, after his 1e
signation from the Council of Ministers,
Shri Mohan Dharia, made a serious alle-
gation on the floor of this House that th:
solemn assurances given by the suling
Party at the time of last General Tlections
o the people of the country have nof
been fulfilled. He also allcged that the
party to which he has the hanour 1o be-
long deviated from its chartered course
of action. After hearing his statement, 1
felt that Shri Dharia alone should not
have resigned, but the entirc Central Min-
istry should have resigned becuuse of ils
failure to honour the commitment pledged
to the people of the countrv.

I weculd like to know what Shri Priya
Ranjan Das Munshi has to say ahout the
failur: of his own Party in fulfilling the
assurances piven to the people of the
country.

I would extend my support to the limit-
ed concept of debarring the membership
to the defectors as adumbrated in the Bill
Shri Munshi, 1 am opposed to the rest
of the provisions in his Bill,

SHRI Y. S§. MAHAJAN (Buldana):
At first I took the Bill rather seriously and
tried to study its Clauses and jts implica-
tions, but after going through it I thought
it was framed in a very haphazard slipshod
manner and I came to the conclusion that

#t must be opposed.

| Comstimtion © MARCH2I, 1975

T oppose it on three grounds. Firstly
it is unnecessary. : Secondly, it is highly
restriclive  of the individual's  freedom.
Thirdly I may say it will deprive Parlia-
ment of much of the rich experience that is
contributed to its legislative work by ex-
perts in different fields snd different pro-
fessions.

I appreciate the object of the Mnver of
the Bill. He wants the Members to pay
us much attention to their Parhamentary
work as possible. And Parliamentary work
means not only speaking here, but ex-
plaining the programme of your party tu
the people or if you belong to the opposi-
tion, ecxplaining the defects of the Ciovern-
ment's programme and perhaps leading
agitations, carrying on public education
etc. This is part of the work of u Parlia-
mentarian and perhaps Shri Munshi wishes
that people should devote as much time as
possible to this public work. To that ex-
tent we can appreciate his objective, but
the pioposals which he has hrought for.
ward cannot possibly be accepted because
of the reasons which I have just given,

Ay regards the first amendment which he
proposes, if u person practises nny pro-
fession like teaching in a College or a
School. he will become disqualified. But
Shri Munshi does not know that teachers
have a right to stand for election to the
Legislature. 1f they are employed in pri-
vate institutions,  the University Grants
Commission has suggested a solution to the
difficulty, namely that during the period
of their membership of the Legislature
they should be given leave without pay by
the institution in which they were working.

So far as members of other professions
such as lawyers, doctors, engineers etc.,
are concerned. 1 think their presence is
neceseary if our legislation is to be realistic,
if realistic and satisfactory solutions are to
be found for the problems of the com-
munity. They must practise outside as
it entiches their experience and enables
them to participate more effectively and
more fruitfully in the legislative process
which goes on in the House. As rightly
pointed out by another hon. Member, if
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you come here for five years and give up
for good your profession as an engineer,
doclor or income-tax practitioner, what
are you to do afterwards? You cannot
pick up the thread and start your practice
again. Nobody will consider you seriousiy.
Therefore, the first proposal caanot be
accepted.

Secondly, as regards defections, this is
a very complicated problem. Of course,
we do not favour defectioms, but it is
possible that a person may regard it as a
matter of conscience to leave the party.

If he thunks that his party has changed
its policy in such a way that his conscience
cannot possibly approve of it,
he has: the nght to change his party.
Theie is another complication. 3uppose.
your party itself is liquidated. Members
of th: Socialist Party are not heie. It
hee pone through various tramsformations
duwinz the last ten years. What can the
Members of such  a party do? There
were the PSP, the SSP and other parties.
a5 u result. ‘They have accepted half a
dozen names n the last ten yeurs. Jhen
what will the Members do under such a
clause which Mr Mun<hi wants to incor-
poiate 1n the Constitution? Therefore, the
problem ot defectron cannot be summarily
solved in the manner proposed by him. We
have a parliamentarv Committee consider-
ing this problem. TFven after two years.
they e not able to come to certain con-
clusions.  Finally, he says :

“If a member of ecither House vl Par
linment. after his nomination or elec-
tion to any Committee constituted by
either House of Parliament, does not
attend any meeting of that Committee
continuously for a period of one year,
he shall be disqualified for being a mem-
ber of that House ufter the expiry of
the said period of one year."

How can you reduce the whole thing to
such a ridiculous position” One Memhber
has szid that he has been a Member of a
Commiittee which did not even meet once
in three years. We cannot judge a person's
contribution to Parliament by the number
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of times he attends the committee's meet-
ings. |} believe the proposals have not been
framed after due consideration. ‘lhey
should be summarily rejected by this
House

SHR1 N. K. P. SALVE (Betul) : Mr.
Chairman, Sir, unless this Bill was moti-
vated by congideiations of sheer humour
or 10 create some soit of a practical joke,
1 could only otherwise in the alternative
attribute it to cither the immaturity or the
imbecility of thc mover. It cannot be any
thing clse. He is not here; the youngesi
is not here, When I come out, it must
have been either a joke or and absolute
joke. if it is not absolute joke, then a sheer
immaturity or purility. 1 am not able to
understand what it is that he is seeking to
achieve Does he mean to convey that
people who are practising certsin pro-
fessions .

MR CHAIRMAN- 1 don't think wm-
becility 1 8 good word. If it is unparha-

..

mentry  you should be ready %  with-
draw {t.
SHRI N k. P. SALVE: 1 withdraw i

MR CHAIRMAN : That is all right.

SHRI N. K. P. SALVE : It may be sub-
wutatad by puritity,. My submission s
that if he 15 serious about it that he 1s trying
to deal with bv amending Article 102
which deals with the disqualification of a
Member of Parliament, I am sure 1n my
mind, hec could mever be serious, that a
set of professionals or a set of nincom-
poops and idiots, if they become Members
of Parhament, they are mo good as
Members ;: they are no good towards their
constituencies : and only, if they become pro-
fessional leaders and professional neras,
then alone they will serve the Parliament
and their constituencies.

Today. you want this sort of thing to
come up. In fact, i should be the other
come up, In fact, it should be the other
of Parliement must disclose what & his
source of livelihood outside his political
earnings, outside membership of Parlia-
ment. A large number of people who come
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here have no other source of livehhood.
That does not matter any way. It i up tu
them lo manage their own affairs. Hut
I submit, in all humility, that T am not
saying for myself. Whatever little T know
of a profession and professionals, I sub-
mit that it is the professionals specially
the legal profession which is the secona
oldest profession in the world, (Inrer-
ruptions).

MR. CHAIRMAN : He wants to know
which is the first oldest profession,

SHR1 N. K. P. SALVE : The senior
profession, the legal profession, not only
in our country, but all over the world has
produced champions and captains whose
contribution to politics has been the great-
est. The people who are remembered for
their tremendous parlilamentary contributions
are not those who came as whole-time lea-
ders, no people who tried to distingursh
themselves at zero hours, but lawyers who
made very serious contributions right from
the days of Motilal Nehru and Buvlabhai
Desai etc. Our debates are replete with ins-
tances regarding the contuibutions made by
lawyers,

MR. CHAIRMAN * In whith cotegory
do you put Mr Stephen*

SHRI N. K. P. SALVF : He v a4 div-
tinguished member of the legal profession.
On seeing lim, my farth is reiterated that
there is unparafielled heroism m every
profescion, if it is practised honestly and
boldly. Our debates are replete with ins-
tances wheye the contributions of bziristers,
doctors and lawyers are unparaltelled. At
the same time, it hag been most unfortunate
that people who have otherwise had
tremendous knowledge of law, who have
been otherwise well-read and men of
letters, but who have not had the oppm
tunity of practising anywhere either in
the High Courts or tribunals, have nor
been able to distinguish themselves here ay
well, If some of the members who are
extremely vociferous and take at least
90 per cent of the time of the Home and
cent per cent space in the newspapers, had
practising in High Courts or tribu-

been
nals, their training and tradition would
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have been entirely diffarent. [ submit
with great respect that there is hardly eny-
thing in this Parliament for anyone f{o
come and learn. If at all there is anvthing,
it is to unlearn many things, It is the tradi.
tion¢ and conventions which we learn in
the tribunals, High Courts and Supreme
Court, it is the professional ethics and con-
duct, which enable us to make worth-
while contributions here. An artist has to
have certain discipline. Otherwise, he will
never be able to climb the rungs of the lad-
der because he lives in a competitive world
He cannot propagate his artishic paintings
by merely shouting or taking advantage
of the zero hour; He should give it a
creative look. It is the professionule, who
are sought to be disqualified by this ill,
who have rendered the greatest service in
various fields. Tnstead of coming ot
with this Bill, it would have been much
better if he had said that those who come
without proper background and use puha-
ment for their publicity purposws <l
would he disqualfied Then we would
have whole-heartedly supported it and
Mr Mohsin also pethaps  would  hawe
accepted it.

Defection is a political menace which
hurts the very root of parlinmeniuv de-
mocracy. But defections as we Inew it
n focw vears ugo 18 on the declhine It is
not because of the law but because the
electorate today is so much enhachiencd
They know that the politics of \vi Rams
and Giaya Rams is deleterious and detiimen-
tal to the very existence of paihamentarv
democracy. The people of Weit RBenpal
have thrown out the CPM lock. stock and
barrel not because of any law. but be-
cause the electorate have become enlighten-
ed and know-whome to clect and whom to
reject. As long as the people serdict re-
mains supreme and the electorate remains
mature and vigilant, we will never need the
sort of amendment sought to be made by
Mr. Das Munshi.
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SHRI C. M. STEPHEN (Mavathupu-
zha): Mr. Chairman, Sir, after the very
cogent, logical, terse and forceful speech
by my hon. friend, Shri Salve, on the
implications of the Bill, I do not think
there is much left to be spoken. So, I
do not want to take much time on that.
When I read through the Bill, rather than
the merits of the Bill, my mind went to
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the thought as to what a sad commentary
this Bill is on the superficial sentimen-
rality with which even the leaders of the
younger gentration are reactng to  1he
national cause and how shallow and how
unthinking they aré when they apprecach
problems which vitally concern the nation.

Now, what is the implication of this

Bill?  Article 102 says

“A person shall be disaualified for
being chosen as, and for being a mem-
ber of either House of Parliament ...”

‘I'nen some conditions are given. He
wants to add one clause there. He says
that not only after your election veu
should not continue your practice but if

at the time of the eclections you are
lawyer, teacher, professor. doctoer cr en-
pineer, that will be treated as a disgnalih-
catlon.

T could have understood, while noct
agreeing to it, but after you come here,
you discontinue your practice, veur pro-
fession, there is something which can re
said about. T do not agree to that also.

Here. the Bill says, if you are anv of
these, then you shall not be accepted for
filing the nomination. I am reducing this
logic to a conclusion that, by this precess
of elimination, what will be left. Then,
the onlv qualification is, if vou arz a loaf-
er, if you are a nincompoop, if vou are
an ignoramus, then you are eligible for
filing the nomination and coming to Par-

liament. This is what it comes to.

T do not understand exactly what my
hon. friend says, by saying “full tmme
attention of Members”. T do not under-
stand it. Various propositions come te-
fore the House. Tt is not necessary that
everybody must pay his attention or

thought to every subject coming befcre the
House, We will be doing disservice. If
engineering is discussed here. T should
certainly not lend my mind to that be-
cause I do not know the ABC of it. You
Jeave it to some other Members who
know something about engineering. Of
course, I can listen to the speeches and
all that and form my opinion and take u

|
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definite stand. But if a legal question
comes, if a labour question comcs, 1
for me to participate in it, and I shall
certainly do 1t

It is the collection of varied talent, the
representatives of the comprehensive tex-
ture, that is the nation of India, that this
House represents. There must be lawyers:
there must be professors; there must be
engineers; there must be common men.
Every type of people must be here. Then
alone it will represent the whole of the
natton and its variegated feature and at-
mosphere. Therefore, this is against the
very concept of democracy that we are
practising. We will be reducing demo-
eracy to a mockery. It is a commentary,
very complimentary commentary, to the
whole sense of the House and the basic
sanity of the House that in spite of ca-
tain streaks of superficial insanity, the
whole House is reacting violently against
it and upholding the principles that per-
meated the Constitution.

I do not want to say anything more than
that, It is so very clear about it.

MR. CHAIRMAN : You have said

SHRI C. M. STEPHEN : Then, I
come to the second subject about defec-
tions.

There are two types of defections. I
¢o not koow what he means by defec-
tion. May I put a question ? A political
party goes to the people on a platform
with a programme, and that political party
completely proves a betrayal to that prog-
ramme. Is that political party not a de-
fector? Going further on the same logic.

unseated from the Parliament altogether?
is certainly logical to go to that extent.

two concepts. The general
the conscience of a mem-
of the party. I go to my conslituency
as a member of the party but on
basis of a platform and on the basis
a programme. If I in my consience
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foel that my party has fallen unfaithful
10 the programme that it put forth and, if
I stand out and conscientiously say, *“I
a party to this betrayal”, who
out of the party? I feel, 1
be asked to get out of the
It may be a question of resign-
ing; it may be a question of my being
sent out. If | am sent out, what happens?
1 continue there; I continue to fight in my
party. But I sent out Am I to get
out of Parliament?

§

be
should go
should not
party.

In the United States, you are elected on
the basis of a party. But you are given
freedom to take your position on difle-
rent propositions that come before the
House. In England, the same freedom is
protected to a certain extent although not
to the extent that is practised in America.
Certain freedom is given there. Now, if
I am elected as a Member from a comsti-
tuency of 10 lakhs of people, they have
put  their faith in me. The party has,
in the first place, taken me as a present-
able person of an acceptable character.
On the recommendation of that, the people
have accepted me. Therefore, certam
things are considered that I am a man ot
integrity, a man of character, a man of
conscience, a man of ability, a man who
is worthy of representing a huge consh-
tuency of 10 lakh people. Therefore If,
at any particular time, consulting my
conscience. I feel that ¥ should not re-
main in the party for the reason that toe
party has betrayed the platform, then to
say, “It is you who should get out” is to
argue against the entire premises on the
basis of which I was put before the
people and I was elected to the House.

I submit, Sir, that a certsin measure of
individual freedom hag got to by given
and the party whip system deserves a dee-
per look. You can ask me that I should
suppoit the Government so long as I feel
that the stability of the Government is an
absolute necessity for the matiom, but
should you ask me to support evsry mon-
sensicol measure that is brought here?
Should I not have the freedom to think
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undamental responsibility of sustain-
Government, has got to be given, if
democracy is to be sustained as a vital,
dynamic and a sort of thinking democracy,
i it will become completely
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otherwise
wechanical.
Therefore, for the question of defection,

the amswer is not unseating anybody from
Parliament. This goes against the whole

partes.

tion it may be with the backing of the re-
putation he has built up or it may be with
the backing of the platform on which he
Is standing, but it is the individual on
which the entire structure of the Constitu-
is built uvp 'I:oigjeetthecogceptd
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tution and I oppose it very atrongly. It must
be looked into very deeply T oppose this
amendment Bill from A to Z and I reques!
that it must be thrown out lock, stock and

:

SHRI B. R. SHUKLA (Babraich) : 1
oppose the Bill so far as it secks

sn for as disqualification as a resulr

task, nor the leademship of my

class of politicians unfortunately is growing
in this country, whose only profession &
politics, and therefore, such type of
politicians acquire a vested interest. They
do not approach any question beiore the
Parliament on its merits or dements, but
in order to continue their own existence,
they are interested in following a particular
hine 1n this House. Supposing, Sha A. K
attends the Parliament session daly, or
Shri Frank Anthony attends the Parlia-
ment session daily, would they be allowed
to say a word? They would be howled
down like anything. I am a back-bencher,
But I am a lawyer, very busy throughout
the year. Yet, I find time to attend the
Scssions in the hope and expectation that
sometimes 1 shall be able to catch the eye

nal Procedure Code is debated and I
speech covering six pages, my mame
only be cryptically referred while
who know nothing about it get wide
licity. Such is the state of affairs.
fore, my submission is that a lawyer
his training, by his temperament, by



become the common feature of
our public life How to prevent it”

K a lawyer, after having accepted buef
for one party, accepts the bnef for, or
even helps, the other paity, he would be
hable for professional misconduct. If a
witness who has deposed m favow of one
party turns hostile and supports another
party, he would sun the risk of being pro-
secuted for perjury But here are pereons
clected by lakhs of people who, for sheer
lust of power. defect from one pa-ty to
another with imprunity.

SHRI R. S PANDEY (Rajnqndgaon)
He seems to be glonfying the lawyers |
agree with him there. There 15 no dispute,
But democracy starts from the village. Who
are those people who sit in the Panchayats ?
They are not lawyers. ({nrerruptions)

SHRI B R. SHUKLA . He 1. saying
this because he is not a lawver Had he
been a lawyer. he would have kept quiet

As far as curtathng the menace  of
defection is concerned, T support the Bill,
but not in the wordings and phrascology
which the hon Mover has used in  his
Bill. I think, the Bill which has been
sponsored on behalf of the Treasury Benches
and which has gone to the Jomnt Commutiee
would tahe care of this; that should be
passed in time so that such menace does
not pollute our public Iife

SHRI P. G. MAVALANKAR (Ahmeda-
bad) : I do not know how to descnibe this
Bill. In the absence of a good ur an upt
adjective, I would only say that this 1s
very Interesting Bill 1 am sumply amused
over the manner in which, and the thought

FPHALGUNA 30, 1896 (S4KA)

(Amds.) Bill

with which, myy honm, friend, Shri Priya
Ranjan Das Munsi, has brought forward this
Bil for discossion. 1 am very sorcy, in
one sense, that Shn P, R. Das Munsi is
absent today because be is not able to hear
the various points of criticism and points
of comphiments, as my friend, Prof. Dan-
davate, says, on hus own Bill. Interestingly
enough, by his own logic, h= (Mr. Das
Munst) should now be disqualified from the
membership of this House because he is
not present when his omn Bul iy being
discussed He wants the other members to
be disquahfied if they do not go on doing
their own jobs Bui il i a very curious
coincidence that he is absent today. 1‘do
not hnow why he 1s absent today; 1 do
not want lo be uncharitable to him.

354

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS (SHRI
F. H. MOHSIN) . He has sent a letter
to the Chair.

SHRI P. G. MAVALANKAR : 1 do not
want to be uncharitable.

MR CHAIRMAN He is unwell,

SHRI P G MAVALANKAR: It so
happens unfortunately that he is unwell ;
thig can be the reason for many members
for not atiending the committee meetings.
Therefore, this is the first point.

If you take this whole Bill, it is so
aterestingly drafted, because it is so interes-
ungly conceived. It thus «implifics my
wok. 1 must say that it s very very
refreshung to hear many bhon. Members
from the Congresss Benches and I am
particularly charmed by the very rcfreshing
speech which my good friead, Shii Stephen
made today. If this Parliament, and, for
that matter, any Parbament in any demo-
cracy, were to become a collection of full-
time and whole-tme protessionals and
pohiticians, it would be the end of demo-
cracy. It would be the end of fiee debate
because it would be a Paithament where
people’s defferent mitercsts, people’s differemt
professions aie not reflected  through the
debates, but it would be a place wherein
a coterie of people. full-time politicians, as
Shii Shuklup rightly said, interested in the
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loaves and fishes that power may bring,
will be active all the time, whick in the
end will make a mockery of the tepresenta-
tive institutions that we have creuted 1n
our parliamentary and constitutional set-up.
Therefore, to think of full-time professional
politicians as Members of Parliament is to
say like writing an essay in ignorance on
parliamentary democracy and all that
it stands for. Well, we want people to
take interest in politics but not take too
much interest in politics, just as apathy in
politics and apathy in public affairs is some-
thing which cannot be tolerated in a
democracy. Similarly, on the other hand,
it is equally t:ue and I will say perhaps
mors true, to say that a set of a few
people taking too much interest and thereby
not allowing others to take even legitimate
interest in political and public affairs will
also be an end of democracy and certainly,
an end of parliamentary domocracy. There-
fore, we want people who come from
different walks of life because when they
come from different walks of lifc, they biing
to this hon. and august House their different
experiences, their different idcas, ideas which
are not merely the results of their inde-
pendent thinking—independent thinking does
not mean thinking by an independent only,
it can also mean thinking by members of
various political parties und Mr Stephen's
speech today is an instance to show that
even a member belonging to the culing
party can think independently. that he can
have certain postures and that on matters
of principle and conscience he can take a
certain definite attitude. If people come to
have an independent thinking and if their
independent thinking is supported by season-
ed experience of different walks of life and
different professions to which these hon.
Members belong like teachers, lawyers.
engineers, journalists, artists, and I will
even say, players, poets, sportsmen, novelists,
social workers and what not, and you may
have a whole series of professionals and
social vocations . . .

SHRI VAYALAR RAVI (Chirayinkil) :
Swamiji also.

SHRI P. G. MAVALANKAR : Yes, the
whole series of professions and social

MARCH 21, 1975

(Amdt) Bill
vocations should be represented

g

these Members come from different walks of
life, they will bring to this House experience,
their view-points, their oftitudes, their
special problems, their speciul ideas and
even original suggestions and various solu-
tions to the problems with which we are
confronted in this country and this demo-
cratic polity.

So far as piofessional politicians are
concerned, 1 will end by 1eferring to one
or two points before 1 smt down. About
the problem of defections, there is already
before this Parliament a Bil which the
Government themselves have brought The
Minister may therefore kindly take note of
the various speeches made on both sides of
the House, particularly, with regard to this
problem of political defections. The Bill
is before u Joint Select Committee of both
Houses and it will not be right for me to ex-
press any comments in so many words at
this stage on the provisons of that Bill. 1t
n the name of curbing political and party
defections it is sought to curb the basic
right of free speech by cvery Member of
Pa;hament, then, I dare say 1t s not curb-
ing defections. It is destroying the very
roots of parliamentary demociacy. But, of
course, Shri Munsi, T must sav, has a
suggestion mn his Constitutional Amendment
Bill which the Bill before the Select Com-
mittee does not mention. He has said that
even an Independent Member, if he i
elected at the time of elections as an Inde-
pendent should not join any Party whereas
the Bill before the Select Committee says
that an Independent Member be allowed to
join any Party. I, as an independent Mem-
ber, feel that is not good or logical. A per-
son is elected on a particular programme.
The Constitution does not mention the Word
‘political party' at all. It only says that a
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person can become a candidate if he fulfils
certain conditions of age, etc. If a person is
clected on a particular party ticket or if
he is elected as an independent, the im-
portant thing is that he brings to this
House the entire constituency. And, further,
although he is elected from one particular
constituency, he becomes a Member of
the whole House. Edmund Burke, when
he was addressing the persons of his con-
stituency said, “Hon. Gentlemen of Bristol,
you have eclected me from Bristol. But
now when I am elected, I am a Member
of Parliament and not a Member of Bris-
tol only.”

In conclusion, 1 would say that the
whole problem is really the problem of
how to ensure a greater depree and cli-
mate of integrity and character in our
public life, how to see that men of quality
enter the reputed institution. [ would like
to tell the hon. Members that it 1s not
the professional full time politicians who
will muke the House honourable, but the
Members belonging to vartous professions,
having integrity, sincerity, earnestness of
purpose who will do so and bring credit
to Parliament.

May I say, in conclusion, therefore, in-
stead of talking out this Bill, which I am
sure we will do, let us also laugh it out!

SHRI C. K. CHANDRAPPAN (Telli-
cherry): My friend Shri Priya Ranjan Das
Munsi has introduced the Constitution
Amendment Bill. 1 am not supporting
this Bill. But 1 do mot also agree with
many points expressed by many Members
here. The whole thing has been reduced
iv confroversy un professional politicians
versus Members of Parliament who ate
having it as a profession. Some peopit
even said that one may have some other
profeysion and then become a Member of
Parliament. Then in that case their con-
tribution will be greater. There will be
no professional Members of Parliament
and their contribution to the growth ot
democracy will be greater. I do not agree
with thut,
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Firstly let me say about the object of
the bill, though not veiy articvlate in its
formulations in clauses Mr. Das Munsi
felt, as many in this country to-day feel,
that there are certain serious defects in
the electoral system and the way in which
we practice democracy in our country.
What he wants actually or what he is
aiming at is to make the Parliament
effective, make the Members of Parliament
responsible to  its people—accountability
of Members of Parlisment is a thing which
he wants to establish. Today, Sir, when
we speak of democracy. it should be said,
what we are lacking today is accountabi-
lity of Members of Parliament to the
Electrorate. We only think in terms of
meeting the electoratc once in 5 yeamn
when the next election is coming. Mr.
Priva Ranjan Das Munsi tried to find out
a short cut, in finding a solution to this.
I don't say professional people coming to
Parliazment is a bad thing. [ don't believe
in that. My point is this. Once you are
elected to Parliament, by your action
inside the Parliament, by your action out-
side the Parliament, you should be worthy
to represent the constituency which has
elected you and sent you to Parliament.

SHRI K. GOPAL: Please excuse me
for one interruption. As Mr. Stephen has
pointed out, Article 102 says, u person
shall be disqualified from being chosen as,
and for being a Member of either House
of Parlinment, for which the present
amendment is proposed. This means, the
very fact that one is a lawyer, doctor or
teacher, will entail disqualification—not
after becoming a Member. That is what
it means. It is not properly worded; but
the spirit is this.

SHRI C. K. CHANDRAPPAN: I am
not supporting the Bill; please don't be
under that impression. 1 am trying to
tell you that the problem here is basically
different.

MR. CHAIRMAN: You may continue
on the next day. Now we have to take

SHRI C. K. CHANDRAPPAN : We have
to continue for another year ! (Interruption)
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MR. CHAIRMAN: That means, we
are not taking up the Half-an-hour dis-
cussion, We will be going right wupto
7 Oclock. 1 do not think...

SHRI M. C. DAGA: Please look to
the programme It should be taken up
as soon a8 it is 6 O' clock. How can you
deny this 7

MR. CHAIRMAN: 1 have seen the
Agenda The hon. Speaker hus announced
that 2-1f2 hours will be allotted to Pri-
vate Members' Business. That will bring
us to 7 O clotk.

SHRI M C DAGA: The Order Paper
says, this should be taken up at 6 P.M.
ot ay soon us the preceding items of busi-
ness are disposed of, whichever is earlier.
It say so.

SHRI C K CHANDRAPPAN
was changed by the House

SHRI M C. DAGA 1 beg to point out
to you that this should be taken up at
6 O clock or as soon as the preceding
items of business are disposed of, which-
ever is earlier.

18 brs.

MR CHAIRMAN : Mr. Daga, the ordes
is changed under the Rules as and when
necessary, by the Speaker, with the consent
of the llouse or even, sometimes, without
the consent of the House

Let Mr Chandrappan continue his
speech.

SHRI C. K. CHANDRAPPAN: Su, 1|
want to remind those who have partici-
pated in this discussion including my friend,
Shri Stephen, that democracy definitely 1s,
for younger people and the problem is
how to orient them democratically.

That

I remember that once we introduced a
Bill in this House regarding the right of
recall. Perhaps the right to recall would
have been a remedy for all those which
are now suggested by Shri Munsi in this
Bill. There is a difference in that 1
should like to clarify that position also.
it is not that we arc asking anybody in
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the stroot to seoall a

ir ¥

SHRI C. M. STEPHEN: Who ameng
those people who voted against you?

SHRI C. K. CHANDRAPPAN : Those
who voted against me have also got the
right to recull me. Party or no party, the
problem is that there is solution to this,
That solution is only the right to reoall.
That right of recall will ensure aceomm-
tability of Members to Parliament and to
the electorate. So, electorate is the Sup-
reme. Mr. Stephen mentioned certain othier
system obtaining in England—the Great
Britain. There are other countries tho
where the right to recall has been smcooss-
fbity practised A big country with a g
population has nothing to do with this.
fet us not go nto it now. Let us only
talk about the possibiity of working the
democracy and making 1t strong and more
putposeful 1n our country.

Coming to defection, when my friend
trom the D.M.K. was gpeaking about it,
he was rather vehemnent. He said that
this cannot be allowed, 1 can understasd
the pain under which he was speaking. A
party which has undergone that pain of
split can only speak about it. Our party
has undergane that split. We know how



3l Comstitutson

comes 4 problem. This is not the solu-
tion that is suggested here. namely, to

disqualify bim from the membership again.

So, | appeul with all earnestness that
whitever inaccuracies are there in this
Rill and bowever inarticulute the Bill is
formulated, let us not go into this. But
ket vs tuke the cudgels in our hands and
drcuss the problem of electoral reforms
with more seriousness and thoroughly spe-
cially when an opportunity is given to us
by the moner of the Bill, Shri Munsi, and
discuss about those professional people
whor are wonderful professionuls l.et me
say that with all humility that I do not
feel in any way inferior because I do nol
have a profession but I am now a Member
ot Parliament. | may tell you that I am
not corrupt [ am not a connoisseur. let
me cite <ome examples. What sort of
profession does Smt. Indira Gandhi prac-
tine 7 Is she a professional 7 What about
Shri Mahatma Gandhi? About him, there
are no 1wo opinions. What was the pro-
fession of Pundit Nehru? Nobody will
remembcer Panditji as u practising lawyer
The whole world will remember about
Mahatma Gandhi, Pandit Jowahar Lal
Nehru, Smt. Indira Gandhi and others as
leading politicul personalities in Indian life.
What about Dr. Ram Manohar | ohia!
Was he not a pood Parhamentarion ”

¥ would ako like to mention that pio-
fosdiona] politicians need mot be a menice
tw this country. Their contribution 10 so-
cinl deselopment und politcal thought will
he greater and meaningful.

Sir, when we think of Parliament an-
other problem iv. whatever might be the
mofesion of a particulur person, there i
4 pre-supposition, that when he comes to
thrs House he should represent the will
of the people of the comstituency from
where he is elected. There s provision
for nomination i the othe: Houve of
people who have proved their excellence
in variows fields but it is not o in this
House. The will of the people is the
supreme factor in deciding the destiny of
the Members of Parlisment and the des-
tiny of the country. We should think to-
day haw hest we can ensure that “people’
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can be maude supreme in the working of
the Indian democrucy.

I do nol agree with the prepositions
mude by Shri Das Mumsi in  the Bill.
Therefore, | oppose the Bill. But 1 do not
ridicule Shri Das Munsi for having brought
this  Bill Mowever inarticulale  and
maccurute the formulations of this Bill,
Shri Das Munsi has given uy an oppor-
tunity-—by  bringing this Bill—to discuss
the fuume working of the Indian demo-
cracy It is important that everyome
should realise that a young man has se-
riously thought about the futuie of the
country | would say that the future of
the country iy mot umafe in the hands of
the youngsters.
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fem &, o wrer ®1 far o W ¥
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SHRI R. 8. PANDEY : He is a Mem-

ber of Parhiament and he is fighting on
behall of the smugglers in Bombay High
Court.
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HOUSING
AFF\IRS (SHRI k' RAGHURAMAIAH)
Su | had taken the comsensus of the
hon Members both apposite and  here
in view of that 1 move

(Amde) Bill
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THF MINISTER  OF WORKS AND

AND PARLIAMENTARY

That furthet  conuderation  of this
Bill be adjowrned™

MR (HAIRMAN The queshion s

*That further consideration of this
Bill be adjourned.’

The Morion was adopted



